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LLeri hv :he (H, aahrahnn P.ac2. 1nrpr (iudl. 

Thea 	i C c, tcH.11ena t'e v±" o' he ernr 

7.?,19 	iT;jC1 b'.. the 	in:nal Ennnoee 

(Cc 	'bian) 3mb 3r'a1. Fi'aa'' (3'. 	'mn let rnepcment 

ha"ein, caiitn 	b1n  

or fb 	round that he 	attain the .ne & 5. years en 2 .3. 

Th- 	• 	nivinr rL 	thb eppliostien are I:ri-  Ply me 	lees:— 

/ The a7pli c nl 	Jornin• -a cn eaal la 	rer . Khlasi 

n Cles-: I' 3'r'Hce in 	since 21.3.1e71 nhen he 

tcS 	'_fl If 1 i_'- aa-m2.'ter 	an 	cant :numJsly wor 1-e 	as 

sunh 	e'.e.1re5. The 	rn1 nf, uhj! in service, 

	

C-as cellsm 'ipen to nCn'Jt2C a 	rt.nY.r in suppcert 

c- f hi:' 	-c: r 	HHfh (!JC), err f'- m the cur flee of 

	

r:mt: ieine 	jr;h acert jne hr 	ho ainnrea ehe 	the 

	

Tahe jlrjar 	flekek TEaluk, 	n< 	, 	hr. in the cc-ct-i. c-I c-tn 

nontienee th necee n' the er-:ae to uhrrn i' eas 

ft1rjjI 	a/n Lakkacpai ;p:r'iah PjIari are 1- b DOB as 

	

?7.1333. 	T the 	re'ccs roni tee (SO), the ap1iccarit's 

came e ear' ac- ni?erneppa s !r  Lakhappa' an his OflE 

	

13.3.1°27 	\c.e:*in i 	the en1ic.n , he lee Cnown by 

	

hrtb a 5. 	 Pij-- - ejik, uflr ho fted an 

aftr'elt Fr th:.F c-  frect xxxFRX eith the 3. 



p 
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AE tha ap:iic::nh was illiterate, hi: DOP zes urcnnly 

sted a: 13,3.127, uih the result that he had to 

retire from:: 	Ji 00 rn 71 .3.1 9P5. instead of continuing 

in service till 	.iPP°. 

Shri B.S. Srdharan, le•rn-d caunsel for the applicant, 

aubmit: hhHt the ro:p:rahn:: rhojid have acted no the basis o' the 

crt jf'T  re to isruo& by tb- Tabstid::, inksk Taluk, Cet<ak . zhursin the  

DOD was rocorried or ?7..130; YhEt the re:pnodont: erred in 

rajoctinn the averment of his client in his afi1rvjt that the 

name 	apporrine in the said certificate was only an alias 

for the name ttRarnepnat  enterer, in the SR aince his client used to be 

a' he oerrn: knr:jn to him by either nf the said apw: that the 

flfl1OflL h:nn illiterate, rranniv abtaineri at firat L :rti o. to 

relatinn to one Yelia s/o Lakkappa Pn:aiab Puari. a cousin rf hi:, 

whose DOD was mentioned therein a: 173,107 and 1-he aforranid DOD 

crept into the 5P  of the applicant; that when the correct facts 'ore 

hrouaht to the notice of the respondent:, they were not prepared to 

alter the DOD and theonfore the order d$roctir,n him to retire from 

service N.M. 31,3.iP5 is not valid. 

Shri D.Sroerangaiah, learned counrel for the respondonts, 

submits that in the Casual Lehnjr Service Card isnued at the time of 

the initial appojitnent of the ano1.icant. the DOD of the anelicant was 

shown as 13.3.1927: that later, in his OP., the annl:iicent signed as 

itpamappa  Lakkappa' and he mentioned hi: ftber 's name as 'Lak<appa" 

-V.. 



	

nr hic nH the 	tknh iTerce ice 

cf the ie1cerd 	ece' ty tbc yeefce: Emq.e' (Cn:treetice, 

RY2vRY CR, thet the thecry nut. forLard by him in the noetot nf his 

superannictien in 15 that hr 	kn nun by tec name: - Pemappa and 

Pundcljk - and the dtc r 	i-Ch niece by him initial1' rS1:tcd to one 

Yella. his ccuein, en cic-e nv cc af'ter-tHrenht  4-hat the rc.periHcrts 

re iu:ctifie' in p :cedin en 4- h: 	in th 4- 	h: correct JOB r 4,  the 

splic nt 'n 	 - n' n-i. ?7.7.1'3fl, cad i.e the circumstance:, 

the order c 	the DE cni.inr eeoc the ::oolic.et tr net, ire frcr ncrei cc 

'1;•'.i' 3:' i:', 	l'a'-' i!. 

h: errs are:1  can: , en 	rn 	:t.i - ti.. 

th.e1  i- he thenny rut 	:1:ecr by thn cippli en:: -h4- h c 	e knewn H, 

-cern 	b. cry 	nn cr: tc:h i:hd hy i-hr a0r1.r 	any 

oi.dc:nnr in nun cent. i-' reef, crn: efFi." -cit cec'rr 4-c b-' him,hirh 

is a selF-snrvinn documrr't. The minimum prsnf n>pectsrr of the 

applic:nt,in the circum te'ucer, in oral or cci tton st:torirntr f'rom 

bin k tt. arid tin, c" -1 ny ruponn.ihlc nercan n 	hn locality :hero 

he roar horn or lirn'c in later years. th';t he was 1nown by the two 

nae,; referred to arbr.cc. 	In the absence ef' any such evi-"snnn, ce 

find it difficill; to orc':t the bre ipro dlxii: or the applicant as 

sot out in bin aff'id.vit. 

5. 	Flicacel:: placer' by Shri ni.dhsrsri on the ms'dic:l f'it.n-ess 

certificate eranhed by the Merijcrcl Officer (-n) on 22.1.1900, in which 

the ao of the appi i cant 'aa: mentioned as 50 year'. Tb-i: , in our view, 
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is not conducive proof of the see of the ppiic:nt since the said 

certifi cc to was given hy the MO in a diforont, cntext and the ee 

thorn in uasincidentc1I' mentioned. 	In ether vordo. the c'rhificcf.e 

as net mecnt for determinirn the :nn of the applicant and co such, 

it. has no orohc1:iyn vcljn. 

tie. therefore, find no infirmit.v in the impunned order 

so as to ccli for interference. 

7. 	In the result, the api.cation is dismissed. 

(L.H.A, PEGO 	 (GH. RArmKRISHr1A RAU) 
Member (AM) 	 Member (JM) 
28.7.1086. 	28.7.196. 

Whether L.R. copy to be marked 2 	2NO. 

MEPER 	ME'RER (IM) 

dms. 
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